Immigration laws of UK

1158. SHRI KAMAL AKHTAR:
SHRI SHANTARAMLAXMAN NAIK:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that the United Kingdom has amended its immigration laws and

has made them harsher as regards the entry/stay of non-European Union Immigrants;

(b) whether it is also a fact that thousands of Indians have filed petitions in the courts of

law of Britain against the new immigration laws;
(c) whether Government has taken up the issue with the UK Government;

(d) the changes that the Indian immigrants have challenged and the grounds of their

challenged; and

(e) the details of the representations, if any, made by such immigrants to Government or

to the offices of the High Commission in UK?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI PRANAB MUKHERJEE): (a) The UK has
amended its immigration laws and has launched a points-based system (PBS) in 2008 to
streamline more than 80 existing routes of entry into five broad categories for the non-European
union workers. Each of the 5 tiers will have different conditions, entitlements and entry clearance
checks. As a first stage, Tier-I of PBS for highly skilled workers has replaced the erstwhile Highly
Skilled Migrant Programme (HSMP) and has been implemented in India from 1st April 2008. Tier
2 for skilled workers has been implemented from November 27, 2008. Other tiers of the PBS will

be implemented by spring 2009.

(b) The Government has no knowledge of Indians having filed petitions in UK courts of

law against the new Points-Based System introduced in 2008.

(c) We have urged in our bilateral discussions that the new system should not pose

hurdles for Indian nationals to enter or stay in the UK.
(d) Does not arise.

(e) No such representation either to the Government or to the offices of the High

Commission in UK has been received against the new points-based system of Immigration.
Achievements in Nuclear deal

11189. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

tOriginal notice of the question was received in Hindi.

93



(a) whether it is a fact that Government has achieved the targets of the nuclear

agreement accomplished between India and America;
(b) if so, the details thereof;
(c) ifnot, the reasons therefore and details of obstacles; and

(d) the names of countries with which Government is planning to have such

agreements?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI PRANAB MUKHERJEE): (a) and (b) Yes.
Government signed the 'Agreement for cooperation between the Government of India and the
Government of the United States of America concerning peaceful uses of Nuclear Energy' on
10th October, 2008. Prior to this, Nuclear Suppliers Group had adopted a decision on 6th
September, 2008 enabling its members to engage in cooperation with India on peaceful uses of
nuclear energy. These developments mark an end of the nuclear technology denial regime

against India which had been in place for more than 30 years.
(c) Does not arise.

(d) India has signed an agreement for civil nuclear cooperation with France on 30th
September, 2008. An agreement for construction of additional nuclear power units at
Kudankulam was signed with Russia on 5th December, 2008 during the visit of President
Medvedev to India. Discussions are on going with a few other members of the Nuclear Suppliers

Group on cooperation in peaceful uses of nuclear energy.
Measures to safeguard Indians in Afghanistan

1160. DR. K. MALAISAMY: Wil the Minister of EXTERNAL AFFAIRS be pleased to

state:
(a) whether Taliban, after Afghan war is felt to be back to refit, retrained and rearmed;

(b) whether it is a fact that such a situation would have a serious impact on development

there and affect the work force drawn from India but working there; and
(c) the measures ensured to safeguard the interest of the work force of Indian origin?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI PRANAB MUKHERJEE): (a) to (c) There
has been a deterioration in the security situation in Afghanistan, mainly on account of expansion
of the insurgency led by the Taliban and other extremist groups who enjoy sanctuary in another
country. The continued deterioration in security situation could adversely impact the smooth and
timely implementation of development projects in which Indian professionals are engaged in
Afghanistan. The Embassy of India in Kabul works closely with the Government of Afghanistan

on matters concerning the security of Indian nationals.
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